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Reported Clearance to Shri Ajitabh Bachchan
from FERA Violation Charges

SHRI JASWANT SINGH (Rajas-than):
Madam, the basis of the special mention that I
make is a report that an Indian national
resident in the country by the name of Shri
Ajitabh Bachchan owning vast assets in India
plus business worth crores of rupees has been
cleared on FERA charges of illegally owning
a flat worth around Bs. 70 to 85 lakhs in
Switzerland.

Madam, this rule by cronies, of the cronies,
only for the cronies has now really crossed all
bounds. A Chaddha is recently exonerated,
having been charged only with the most trivial
of offences. A Lalit suri eats up roughly Rs. 6-
1/2 crores, stashes that money in London for
four years and the Government bends over
backwards to clear him of all charges. And
now we have this report that this long-pending
matter about which this House and the other
House have often been concerned, has been
cleared; -this matter of the Bachchan fiat in
Switzerland has been cleared Now, I do not
know when this was cleared, whether this fact
is correct, whether any such action has been
taken by the Government of India, and if'it



